FORM A

PLIBLIC ANNOUNCEMENT
{Regulation 14 of the insolvency and Bankruptcy Board of India {Voluntary Liquidation Process 7]
Reguiations, 2017

EOR THE ATTENTION OF THE STAKEHOLDERS OF FINAXAR TECHNOLOGY SOLUTIONS PRIVATE LIMITED

1. | NAME OF CORPORATE PERSON

FINAXAR TECHNOLOGY SCLUTIONS PRIVATE LIMITED

DATE OF INCORPORATION OF CORPORATE PERSON

10-08-2018

3. | AUTHORITY UNDER WHICH CORPORATE PERSON IS
INCORPORATED

REGISTRAR OF COMPANIES, MUMBAI

CORPORATE IDENTITY NUMBER OF CORPORATE PERSON

U74999MH2018FT(313820

ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL
OFFICE {iIF ANY) OF CORPORATE PERSON

LEVEL 1, FIRST INTERNATIONAL FINANCIAL CENTER, PLOT NO5.C-53
AND T-55, G BLOCK, BANDRA, KURLA COMP, MUMBAI CITY, MUMBA],
MIAHARASHTRA, INDIA, 400051

6 | UQUIDATION COMMENCEMENT DATE OF CORPORATE
PERSON

28-06-2024

7. | NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER
AND THE REGISTRATION NUMBER OF THE LIQUIDATOR

NAME: SARTHAK OHEI
ADDRESS: 13, CHANDER VIHAR , MUGRALA ROAD DINANAGAR,
GURDASPUR,PUNJAB ,143531
E-MAIL REGISTERED WITH 1BBI: sarthak cadhy
£-MAIL FOR CORRESPONDENCE/ CLAIMS:

finaxartech.lig Ggn
TELEPHONE: +91-8699220015
REGISTRATION NO:

1BBI/IPA-O01/IP-P-02502/2021-2022/13778

Homail com

8. | LAST DATE FOR SUBMISSION OF CLAIMS

28-07-2024

Notice is hereby given that, Finaxar Technology Solutions Private Limited, has commenced voluntary liquidation on 28-06-
2024. The stakeholders of Finaxar Technology Solutions Private Limited are hereby called upon to submit a proof of their
claims, on or before 28-07-2024, o the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means. Submission of false or misleading proofs of claim shall attract

penaities.

Mame and Signature of the Liguidater

Regd No.
IBBINIPA-001/

OJM Ohs

Nir. Sarthak Ohri

1P-P-02502/

Liquidator for FINAXAR TECHNCLOGY SOLUTIONS PRIVATE LIMITED

IBBI Registration No. IBBI/IPA-001/1P-P-02502/2021-2022/13778

AFA Ne. AA1/13778/02/131124/106293 valid till 13-11-2024.
Date: 01-07-2024

Place: Dinanager
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©  RATNAVEER PRECISION ENGINEERING LIMITED
e (Formerly known as Ratnaveer Metals Limited)
REGD. OFFICE: Plot no. E-77, G.1.D.C, Savili [Manjusar), Vadodara-391775 PHONE: +91 B487878075

CIN- L27108GJ2002PLCOS0488, Website: www.ratnaveer.com , Email ID: cs@ratnaveer.com
Public Notice - Extraordinary General Meeting of Ratn r Precision

Engineering Limited through VC/OAVM

L The 1st Extraordinary General Meeting (EGM) of Ratnavesr Prcision Engineering Limited (the "‘Company’) will be
held through Video Conferencing (VC)/ Other Audio- Visual Means (OAVM) on Friday, 26th July , 2024 at 11:30 AM
(15T}, in compliance with all the applicable provisions of the Companies Act, 2013 and the relevant Rules made
there under and the Securities and Exchange Board of india (SEBI) (Listing Obligations and Disclosure
Reguirements) Regulation, 2015 (Listing Regulations), a5 amended from time to time, read with General Circular
Nos. 142020 dated April 08, 2020, 1732020 dated April 13, 2020, 202020 dated May 5, 2020 and 02/2021 dated
lanuary 13, 2021, 212021 dated December 14, 2021, 022022 dated May 05, 2022, 10/2022 dated December 28,
2022 and 09/2023 dated September 25, 2023 other applicable circulars, it any, issued by Ministry of Corporate
Affairs (MCA) from time to time and Circular No. SEBI/HO/CFD/CMD1/CR/PRO20/T9 dated May 12, 2020
SEBL/HO/CFD/OMIDZ MOR/P(202 111 dated January 15, 2021, SEBI/HO/CFD/CMDZ/CIR/P2022 62 dated May 13, 2022
and SEBL/HO/CFD/PoD-2/P/CIR/2023 8 dated January 05, 2023 issued by the Securities and Exchange Board of India
(SEBI) from time to time (hereinafter collectively referred to as ‘the Circulars’), to transact the business set out in the
Notice calling the 15T EGM.

Members will be able to attend the 1st EGM through VC/OAVM mode only. The detailed instructions with respect to
such participation will be provided in the Notice convening the EGM. Members participating through the VC/0AVM
maode shall be reckoned for the purpose of quorum under Section 103 of Companies Act, 2013.

L. In compliance with aforessid Circulars, Notice of the 15t EGM, will be sent only through electronic mode to those
Members whoie email addresses are registered with the Company/Depositories. Members may note that the sald
Notice will also be available on the Company's website wwwratnaveercom, website of the Stock Exchanges e BSE
Limited (BSE] at www.bseindia com and National Stock Exchange of india Limited (NSE) at www.nseindia com and on
the website of Link Intime India Pvi. Ltd ("LEPL™), an agency appointad for conducting Remote e-woling, e-voting
during the process of EGM and VC, www linkintime.co.in

3. Manner of registering fupdating [1). Email addresses in order to facilitate the Company to senve the documents
through the etectronic mode and (2). Bank Accounts details for recetving dividends directly in bank accounts:

i. Members holding shares in dematerialized mode, who have not registered [updated their email addresses [ Bank
Account Details with their Depository Participants, are requested to register/update the same with the
Depositary Participants with whom they maintain their demat accounts.

4. Manner of casting vote(s] through e-voting:

i Members will have an opportunity to cast their votes on the business as set out in the Notice of the 1st EGM
dated Xth July, 2024 through electronic voting system [e-woting).

ii. The manner of woting remately [remote e-voting) by members hokding share in the dematerialiced mode or
of the EGM. The details will also be available on the website of the Company, BSE, NSE and Link Intime.

iil. The facifity of e-voting through electronic voting system will also be made available during the EGM. Ondy those
shareholders, who are present in the EGM through VO OAVM facility and have not casted their vote on the
Resolutions through remote e-voting and are otherwise not barred from doing 20, shall be efigible to vote
through e-voting system available during the EGM.

5. Members are requested to carefully read all the Notes set out in the Notice of the 1st EGM dtd.26.07.2024 and in
particular, instructions. for joining the EGM, manner of casting vote through remote e-voting or e-voting during the
process of EGM.

For znd on behalf of board of diracton
For RATNAVEER PRECISION ENGINEERING LIMITED
[FORMERLY KNOWN AS RATMAVEER METALS UMITED)
5d/-
Vijay Sanghavi
Managing Director
DiN: (0355522

Date: 79.06.2024
Place: \adodara

CENTURY TEXTILES AND INDUSTRIES LIMITED

Reqisterad Office; Century Bhavan, Dr. Anné= Besant Aoad, Worli, Mumbai - 400 030, Phane: +97-022-24357000
Fam: +91-22-24309491, +81-22-24361980 = wew.cenfurytextind.com » Email: clil. secretary@adityabira.com
CIN: L17120MH1897PLCODD1 63

MOTICE is hereby given that the 127 Annual General Meeting ('AGM’) of the sharaholders of the Company will be hedd on
Tuesday, 23 July, 2024 at 2:30 P.M. (15T) through Video Conferencing ('VC') /Other Audio Visual eans [“0aVM'"), in compliance
with all the applicable provisions of the Companies Act, 2013 (‘the Act’) and the rules made thereunder and the Securities Exchange
Board of India (Lesting Dbligations and Disclosure Requirements) Ragulations, 2015, ('SEB Listing Regukations') read with General
Cincular Mo, 052023 dated 257 Seplember, 2023 along with other selevant General Circulars issusd by tha Ministry of Carporale
Affairs ["MCA) (collectively referred to as 'MCA Circulars’} and the Circutar no, SEBVHO/CFDVCFD-Pod-2/FfCIR20231167 dated
7" Dctober, 2023 issued by SEBI('SEB Circular') to transact the businesses a3 setout in AGM Notice dated 247 June, 2024,

In compdiance with aforesasd MCA Circulars and SEBI Circulas, the Infegrated Annual Repart 2023-24 and the Notice convening the
127" AGM have been sent through email only to those Shaneholders whose email IDs are registerad with the Company/Registrar &
Transfer Agent and Depositorias and the same has been completad on 287 June, 2024, The Integrated Annual Report 2023-24 and
the AGM Motice of the Company are also available on the websites of the Company al www.centurytexdind.com and National
Securities Depository Limited ['NSDL") at wew evoting.nsdl.com and Stock Exchanges at www.nseindia.com and
wiwew bagindia, com,

E-voling Information;

Notice is also hereby given that pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies (Management
and Administration ) Rules, 2014, as amended, and Regulation 44 of SEBI Listing Reguiations, the Company is praviding in its
mamisars e facility of remote e-valing before the AGM and a-voling during the AGM in respact of the businesses as sel out m the
AGM Notice dated 24" June, 2024 and for this purpasa, the Company has appointed NSDL for facilitating voting through electronic
maans, The dedailed instruciions for remofe e-voling are givenin the AGK Notice of the Company,

The members are hereby informed that:

1. Theordinary and special businesses as set out in the AGM Motice may be transacted by electronic vating.

2. A person, whose name appaars in the register of Mambars! Benaficial owners & on the cul-off date |.e. Tuesday, 16 July,
2024, only shall be entited to avail the facility of remote e-voting as well as e-voting during the meeting throwegh VCADAVM.

3. Theremote e-voting shall commence on Thursday, 18" July, 2024 at 09:00 A. M. {15T),

4, The remote e-wating shalf end on Monday, 22 July, 2024 at 05:00 .M. (15T). The remote e-voting madule shall be disabled

by NSDL for e-voting thereafter.

Any person who becomes mermbser of the Company after dispatch of the Notice electranically and holds shares as of cut-olf date

i.e., Tuesday, 16" July, 2024, may abtain the User ID and password by sending a request to evoting@nsdl.com, The detailed

procedurs for ohsining User ID and password is also provided in the Notice, If the member is already registerad with NSDL for

e-wiling, then barshe can wie hisfher axisling Usar 10 and passward Tor Gesting the wola thregh remeda a-voling,

6. The facility of e-voting shall also be made available at AGM held through VCOAYM only 1o those members attending the AGM and
wh have nol already cast vote throwgh remote e-voting shall be gble to exercise their voling rights during the AGM.

7. Members wha kave cast their vote on resolution]s) by ramate e-voling prior the AGM will also be eligible to participate at the AGRM
through VC/OAYM but shall ot be entitied to cast their viote on such resolutionds) again.

B. The voling rights af the Mambars shall be in progartion 10 twir shase af the paid-up aquity share capital of the Company a5 an
cut-off date ie.. Tuesday, 16° July, 2024,

0, Defziled instructions pertaining to (1) remote e-voling (2} e-voling on the day of the AGM and [3) aftending the AGM through
WEADAYM ara provided in tha Malige,

In case you have any-queres o isswes regarding e-woting or participating in the AGM through Wo/OMM, please contact WSDL for

technical assistance viz. evoling@nsdl.com or call at 022- 4886 TO00 and 022 - 2498 000 or contact Ms, Disha Gosalia, Officer-

Secratarial at the Registered Oflice of e Company at email 10: ctil ivestorrelationsé@adityabirla.com; phone no.: +91-022-

24057000,

Updation of PAN, KYC & Nomination:

Pursuant o SEBI Circular no, SEBYHOMIRSD/POD-1/PACIR20231 58 dated 267 Seplember 2023, read with SEBI Master Cirgular

Mo, SEBLHO/MIRSD/POD-1/P/CIR2024/37 dated 7" May, 2024, SEB! has mandated the security holders (holding secusities in

physical form) to subimit their FAN [L.e, linkad with Aadhaar Bumbsr), Choice of Nomination, Contact details (Postal Addrass with PIN

Cade and Mobile Mumber), Bank Account details and Specimen Signature in their cormesponding folios. Howaver, the security

hobders) whose folio does not have PAN, KYC and Nomination shall be eligible:

i. Tolodgeany grievance or avail of any service request from RTA, only atter fumishing the PAN, K¥YC details and Nommation;

Il Torecelve any payment including dividend, interest or redemplion amount (which would be only through electronic mods w.e.f.
01 Agril, 20243 only after compliance with the above stated requirements.

Furthier, SEBI vida its circukar no. SEBVHOMIBSDIPO0-1/ATIRZ2024/E1 dated 10° June, 2024 for the ease of compliance and

investor convenience, hag stated that Securityholders holding securities in physical form shall be eligible for receipt of any payment

including dividend, interast or redemption paymaent a5 well a5 o Indge grisvance or avail any servica raquest from the RTA aven if

"ohoece of nomination’ & nod submitted by these securibyhobdars. Howewar, the securityhosters ane encodraged 1o updats 'choce of

nominztion' for enswing smooth transmissien of securities held by them as well as to prevent accemulzton of unclaimed assets in

the securities market. The Company has dispatched a letter on 3° May, 2024 to the shareholders hedding shares in physical form o
update their details as mandated by above referned SEBE Master Circular,
By Order of the Board of Directors

Atul K. Kedia
8r. Vice President (Legal)
& Company Secretary

m

Place: Mumbai
Date : 29" June, 2024

NOTICE OF THE 127™ ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

FORM A
PUBLIC ANNOUNCEMENT

{Regufation 14 of the Msehvancy and Bankrupdey Board of india
Walimtary Ligifdation Process) Regulations. 201 7)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

inmosi | glance

PUBLIC NOTICE -RELEASED FOR THE BEMEFIT OF THE GENERAL PUBLIC BY INMOB]! AND GLANCE GROUP

FINAXAR TECHNOLOGY SOLUTIONS PRIVATE LIMITED

_ RELEVANT PARTICULARS
FINAGAR TECHNOLOGY SCLLTIONS PRAYTE LIMITED

We, InMobi and Glance Group, have recently become aware of & concerning issue that necessitates i Hmfcrmnpm_ﬁ PERSOMN .

our immediate attention and your swarenesa. It has come to our knowledge that certain unauthorized 2. | DATE OF INCORPORATION OF 10032048

networking groups on applications like WhatsApp and Telegram have been using our Company name Inkiobi | CORPORATE PERSON | . o
andjor "Glance” as a suffix - prefix and are impersonating themseives as employees or merchants of Inkdobi 3 [ALUTHORITY UKDER WHILH REGISTRAR OF COMPANIES, MUMBA
andfor Glance Group to other WhatsApp and Telegram users. These unknown persons or groups have ﬁpﬁfxﬂhﬂﬁf;ﬁm‘ﬁ

concocted wvanous methods to administer an elaborate scam by using the bona fide name of InkMobi and for e {

Glance Group, including but not limited to, for the pl.l.r'pl:rEEE?l:l‘f E?HEMQ financial gains through T.hEl:lE'DE 4. ﬁmﬁ;i EPN;IHMHER of UTASEaMH 008 FIC20 3020

messengers/social media platforms for illegal and unauthorized activities by luning the general public
to make monies for themsehves. Thus, infringing our intellectual property rights, misleading the public,
and tarmishing owr reputation. These individuals are engaging in fraudulent activities by dllicithy
soliciting funds from unswspecting members of the public.

T, |ADDRESS OF THE REGISTERED OFFICE  |LEVEL 1, FIRST MNTERMNATIONAL FkAMNCIAL CENTER,
ARD PRINCIPAL CFFICE {IF ANY) OF PLOT MOSCA4 AND GRS, G BLOCK, RANORA
| CORPORATE PERSON KURLA OOMP. MLUNEN CITY, MUREAL
r _ [MAHARASHTFRA, N0, 400051
&, |LIQUICATION COMMEMNCEMENT DATE | 2ED6-2024
We wish to emphatically clarify that InkMobi and Glance Group does not, directly, or indirectly, under amy |OF CORPORATE PERSON
circumstances, involve itself and themselves in, or have any connection with the solicitation of funds or 7 | HAME, ADCRESS, EMAIL ADDRESS,
inve stments throwgh such illegal and unauthorized methods. It is crucial for the public to exercise caution and | TELEPHOME MUMEER AND THE
responsbility im all their financial transactions and other matters, particularly when deafing with amyone { REGISTRATIIN MUMBER OF THE
claiming to represent our organization, its affiiates, and subsidianes. LCUHDATOR

|MAME: SARTHAK GHAI

ADDRESS; 11, THANDER VHAR | MUIGRALA ROAD
CARAMAGAR, GLIRDWSPUR, PURIAE 143531
EMAIL REGISTERED WITH IEBI;
sarthako@ahononm

E-MAIL FOR CORRESPOMDENCES CLAIMS
finswariech. puidation@gmal.oom
TELEPHONE: + 01 S3502 30015
REGISTRATION Rox
IBEPA-DOLAPPO250% 20012022 137TE
& |LAST CATE P SUBMISSION OF CLAMS | 25072024

To address this issue, we have filed a formal complaint dated 30.04.2024 with the office of the Commissioner
of Police, Bangalore City and released an official awareness notification on owr websites. In ight of these
developments, we kindly request the public to remain vigilant and verify the authenticity of amyone claimingto
represent Inklobi and/or Glance Group. If you encounter any suspicious activity or believe you have been a
victim of such fraud, we urge you torepaortit to your kocal law enforcement authornities We remain committed

to uphoiding the highest ethical standards in all our interactions and transactions. Your cooperation in helping

us combat these fraudulent ac tivities is greatly appreciated. Modice is herely given thal, Finasar Technology Solutions Privete Limited, hasg

commenced voluntery lgueidstion on 28-06-2024, The stakehodders of Finazar

Sd- Tachnobogy Solutans Privata Limited are hereby called upon to submit a procf of ther
Glaims, on or efare 28.07-2024, bo the liguitatoer at the address menticned against item
kir, Maveen Tewari T

CEQ, inkMobi and Hanoe Group
Sth, 6il and 7ih Floods, Embasey Tech Square bMarsthahal-Sargapar Outer Ring Road,
Eangalore, Bangalore, Kamataska, india - 360103

The firnandcial credibars shall submit thesr praal of claims by electranic means cnly. Al ofhers
stakeholdars may subamit the prood of CRaims in parson, by post oF by elecinanic means.
Submissionof false or misleading prods of claim shall attract peralties,

Name and Signature of the Liquidater:

QF-07-2024 M. Sart bk Qb
Cenanagar Liguidatar

THIS 15 A& PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AM INVITATION OR OFFER TO ACQUIRE,
FURCHASE OR SUBSCRIBE TO SECURITIES

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHAMNGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE EQARD OF INDIA [IS5UE
OF CAPITAL AND NSCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEB| ICDR REGULATIONS™). NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY,
OUTSIDE INDUA.

PUBLIC ANNOUNCEMENT

[Flaase scan the OR Cade
[o waw the DRHP)

Keeps the Wheel Moving

SHIVALIK ENGINEERING INDUSTRIES LIMITED

Cwr Company was incorporated in Chhattisgarh, Indea, as Vardaan Engineering Indusiries Private Limited under the provisions of the Companies Act, 1856 vide cerdificate of incorporadion daled March 8, 2011, Subsaquently
pursuant b & shareholder's resolulion passad on November 25, 2011, the name owr Company was changed to Shivalik Engineering Induskies Private Limited and accordingly, a fresh cedificate of incorparation dated
Novamber 25, 2011 was issued fo our Comgany by the Reqgistrar of Companies, Chihaltisgarh at Bilaspur ["RoC"). Thereatter, our Company was converted inko public limited company pursuant to shareholdar's resalution
dated February 17. 2017, conseguant ko which the name of sur Company was changed 1o Shivalik Engineedng Induslres Limited, and a frash cartificate on incorparate dated February 28, 2017 was ssued by the RaC. For
delads of changes in the name and registered office addrass of cur Campany, see ‘Hislony and Carfan Corporale Mallers’ on page 315 of the draft red harring prospectus dated June 28, 2024 (ihe “DRHP” or the “Draft Red
Herring Prospectus’).
Registered and Corporate Office: C-33, 3rd Floor, Ashoka Millansim, Ring Road No. 1, Rajendra Magar Chowk. Near Shailendra Magar, Raipur, Chhattisgarh — 49200, India;
Tel:+ 91 8370002022, Contact Person: Hardesp Chaudhary, Comgany Secratary and Compliance Cfficer; E-maidl: cs@shivalikengineerng.com; Website: www.shivallkenginearing.com;
Corporate [dentity Number: U27107CT2011PLOI223E3

PROMOTERS OF OUR COMPANY: GIRIRAJ SINGHANIA AND RAGHVENDRA SINGHANIA

INITIAL PUBLIC OFFERING OF UP TO [»] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH [“EQUITY SHARES") OF SHIVALIK ENGINEERING INDUSTRIES LIMITED {THE “COMPANY" OR THE “ISSUER") FOR
CASH AT A PRICE OF ¥[«] PER EQUITY SHARE [INCLUDING A PREMIUM OF ¥[«] PER EQUITY SHARE) {THE “OFFER PRICE™) AGGREGATING UP TO ¥[«] MILLION (THE "OFFER") COMPRISING A FRESH
ISSUE OF UP TO [#] EQUITY SHARES OF FACE VALUE OF 7 5 EACH BY OUR COMPANY AGGREGATING UP TO ¥3,350 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 4,130,000 EQUITY
SHARES OF FACE VALUE OF T SEACH AGGREGATING UP TO Z[#] MILLION [THE “OFFER FOR SALE"), COMPRISING UP TO 1,204,260 EQUITY SHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UPTO
T[«] MILLION BY GIRIRAJ SINGHANIA, UP TO 1,204,260 EQUITY SHARES OF FACE VALUE OF 7 5 EACH AGGREGATING UP TO T[«] MILLION BY RAGHVENDRA SINGHANIA, UP TO 802,760 EQUITY SHARES
OF FACE VALUE OF 7 5 EACH AGGREGATING UP TO [«] MILLION BY VISHAL SHARMA, UP TO 211,200 EQUITY SHARES OF FACE VALUE OF 5 EACH AGGREGATING UP TO T[«] MILLION BY MOHIT
SHARMA, UP TO 12,320 EQUITY SHARES OF FACE VALUE OF ¥ § EACH AGGREGATING UP TO 7[«] MILLION BY PANKAJ SHARMA, UP TO 220,000 EQUITY SHARES OF FACE VALUE OF T 5 EACH
AGGREGATING UP TO T[«] MILLION BY DHRUV KUMAR NAGWANI, UP TO 220,000 EGUITY SHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO T[#] MILLION BY NAVIN KUMAR NAGWANI, AND UP
TO 255,200 EQUITY SHARES OF FACE VALUE OF T 5EACH AGGREGATING UP TO T[«] MILLION BY PADAM KUMAR NAGWANI (TOGETHER THE “SELLING SHAREHOLDERS™, AND SUCH EQUITY SHARES
OFFERED BY THE SELLING SHAREHOLDERS, THE "OFFERED SHARES").

THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-0FFER FAID-UP EQUITY SHARE CAPITAL OF OUR
COMPANY) FOR SUBSCRIPTION BY ELIGIELE EMPLOYEES [THE "EMPLOYEE RESERVATION PORTION"). OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY OFFER A
DISCOUNT OF UP TO [«] % (EQUIVALENT OF T [«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING UNDER THE EMPLOYEE RESERVATION PORTION ["EMFLOYEE
DISCOUNT"). THE EMPLOYEE RESERVATION PORTION SHALL NOT EXCEED 5.00% OF OUR POST-OFFER PAID-UP EQUITY SHARE CAPITAL. THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS
HEREINAFTER REFERRED TD AS THE "MET OFFER". THE OFFER AND THE MET OFFER SHALL COMNSTITUTE [#]% AND [«]%, RESPECTIVELY OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF
OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNKNING LEAD MANAGERS, MAY COMSIDER ISSUE OF SPECIFIED SECURITIES AS MAY BE PERMITTED UNDER APPLICABLE LAW TO ANY
PERSON(S), AGGREGATING UP TO T 670 MILLION, AT ITS DISCRETION, PRIOR TO THE FILING OF THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT™). IF THE PRE-IPOQ PLACEMENT
& COMPLETED, THE SIZE OF THE FRESH ISSUE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH THE MINIMUM OFFER SIZE
REQUIREMENTS PRESCRIBED UNDER RULE 19(2){B) OF THE SECURITIES CONTRACTS [REGULATION) RULES, 1957, AS AMENDED ("SCRR™).

THE FACE VALUE OF THE EQUITY SHARES IS T 5 EACH AND THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE
DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH HATIONAL DAILY NEWSPAPER, ALL
EDITIONS OF [«], A HINDI NATIOMAL DAILY NEWSPAPER AND THE [«] EDITION OF [«], A HINDI DAILY NEWSPAPER (HIND| BEING THE REGIONAL LANGUAGE OF CHHATTISGARH, WHERE OUR
REGISTERED OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED
("BSE") AND THE NATIOMAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”" AND TOGETHER WITH THE BSE, THE "STOCK EXCHANGES") FOR UPLOADING OM THEIR RESPECTIVE WEBSITES IN
ACCORDANCE WITH THE SEBIICDR REGULATIONS.

In cage of army revision in the Price Band, the Bidl Offer Period shall be extended for at least three addiionat Waorking Days after such revision of the Price Band, subject bo the total BidiOffer Pericd not excaeding 10 Warking
Days. In cases of force maleure, banking sirike or similar unforesaen circumsiances, our Company in consultation with the BRLMs, for reasons fo be recorded in writing, exterd the Bid { Cffer Period for a minimum of one
Working Day, subject to the Bid/ Cffer Period not exceeding 10 Warking Days, Any revision in the Price Band, nd the revised Bidf Cifer Perigd, if apolicable, shall be widely disseminatad by notifization to the Stock Exchangas
by issuing & press refease and also by indicating the change on the websites of the BRLMz and atthe terminals of the Members of the Syndicate and by inbmation to Designated InMermediaries and Sponsor Banks, as reguired
undar tha SEBI ICDH Ragulatians

The Offer is baing made thraugh the Book Building Pracess, in barms of Rule 18(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6(1} of the SEB1 ICOR Regulations.
wherain not more than 50% of the Net Offer shall be allocated on a proportionate basis fo Quaklied Instibutonal Buyars (*QIBs") ("QIB Portion”), provided that cur Company may in consultation with the Book Running Lead
Managers, allocate up to 60% of the QI8 Portion b Anchar Investons on a discrefionary basis in acoordance with the SEBI ICDR Regulalions (*Anchar Investor Portion”). One-thind of {he &nchor Investor Portion shall be
reserved for domestic Mulual Funds, subsect fo valid Bids being received from the domestic Mutual Funds ator above the Anchor Investor Allocation Price in accordance with the SEBIECDR Regulations. In the event of under-
subscription, or non-allocation in the Anchor Invesior Porion, the balance Equity Shares shall be added 1o the QI8 Portion [olher than Anchor Investor Portion] ("Net QIB Portion ), Further, 5% of the Net QIB Portion shall be
available for aliocation on a proportionate basis only ko Mutual Funds, subject io valid Bids being received at or above the Offer Price, and the remainder of the Mei QIB Portion shall be avaiable for alycation on a proportionaie
basis fo all Bs, including Mubual Funds, Furiher, notless than 15% of the Net Cffer shall be available for allocation to Non-Institufional Investors and not less than 35% of the Net Offer shall be avaiable for aliocation to Retail
Individual Bidders in acsordance with the SEBIICDR Regulalions, subject ta valid Bids being recednved at or abave the Offer Price. One-third of he Mon-Institutional Porfion shall be available for allacation to Non-instibuional
Bidders wilh a Bid size of mare than ¥ 200,000 and ugp 1o ¥ 1,000,000 and lwa-thirds of the Non-Instibubanal Pordion shal be available for allcation b Non-Instilutiona! Bidders wilh a Bid siza of mara than ¥1,000,000. Providad
thal ender-subscriplion in edher of these two sub-caleganes of the Men-Instiutional Portion may be alkecaled to Noa-Instilutional Bidders in the olher sub-categary of Non-Inslitubional Poetion in accordance with the SEBICDR
Regulations, subject o vakd Bids being received at or above the Offer Price. Further, Equily Shares will be alkcaled on a propartionale basis Lo Eligible Emplayess Badding in the Emglaoyes Resarsaton Parlion, subjact bo valid
Bids recelved from therm al or above the Offer Price Al pofential Bidders (excapt&ncher Invastors) ane mandalorily reguirad bo participate in the Offer thraugh the Application Supparled by Blocked Amount ("ASBA) process by
proveding details of thair respactive ASBA accounts and UPLID @ case of UP| Bidders, as applicabla, pursuant b which their comaspanding Bid Amount will be blocked by the Self Cartified Syndicate Banks ["SCSBs") or by the
Sponzor Bank{s) undes the UP| Mechanism, as ihe case may be, bo the axtent of the respective Bid Amounts, Anchor Investors are not permitied o participate in the Offer through the ASBA process. For detaifs, see DOffer
Procedure"on page 516 of the DRHP

Thig public announcement is being mads in complizncs with the provisions of Regulation 26(2) of the SEBI ICDR Reguiations o nforn the pubkc that our Company is proposing to underake, subject io applicable stafutory and
regulatany requirements, receiptof requisite approvals, market conditions end other considerations, aninitial public offering of its Equity Shares pursusni fo the Offer and has filed the DRHP with SEBI and thereafter with the
Slock Exchanges

Pursuant i Requlation 26( 1} of the SEBIICDR Regulations, the DRHF filed with SEE| shall be made avatable to the public for comments, if any, far peniad of at least 21 days, from the date of such filing by hosting it on the
websile of SEB al wanw.sebi.govin, on the websilas of the Slock Exchanges, Le., BSE alwww.bseindia.com, NSE al wenw.nseindia.com where the aquily shares are proposad 1o be Esled, (he websites of the BRLMs, e, Ads
Capilal Limiled al waww.axscapdal.co.n, [IFL Securdies Limibed at waiflcap.com and the websibe of cur Campany at wew shivalikengineedng.com. Our Company hereby invites the public to give thair cormments on The
DRHP filed with SEBI with respect to disclosures made i the DEHP. The members of public are requested to send a copy of their comments to SEBI andlor to the Company Secretany and Compliance Officer of our Company
andior the BRLMs ai their respective addresses mentioned herein, Al comements must be recaived by SEBI andior our Company andfor the BRLMs andlor the Company Secretary and Compliance Officer of our Company at
their respective addresses mentioned herainin relation fo the Offer onor befora 500 p.m, onthe 215t day from the aforesaid date of fling of the DRHP with SEBI,

Invesiments in equity and equity-refated securilies involve a degree of risk and investors should not invest any funds in the Cffer unless they can afford & take the risk of losing their entire investmeant. Investors are advised io
read the nsk fackors carefully befors taking aninvestmend decsion inthe Offer, For taking an nvestment decision, invesiors must rely on their own examination of our Comgany and the Cifer, nduding the nsks invalved, The
Equity Sharas have nolbeen recommended or appraved by SEBI, nor does SEBI guarantes the accuracy ar adequacy of the contents of the DRHP. Specific altention of tha invesiors is inviled b “Risk Factors™on page 35 of the
DRHE

Any decision b investin the Equity Shares described inthe DRHP may only be made after the red herming prospecius {"Red Herring Prospectus™| has been filed with the RoG and mustbe made solalyon the basis of such Red
Herring Prospectus 25 there may be material changes in the Red Harring Prospectus from the DEHP.

The Equity Shares, whan offerad, through the Red Hemring Prospeciis, ane proposed 1o be lisbed on the main board of the Stock Exchangas.

For details of the main objects of the Com pany as contained in its Mamorandum of Asseciation. see “Mslony and Cafam Corpovate Mallers” on page 319 of the DRHP.

The liabdity of the mermbars of the Company 15 limiled. For datails of the share capilal, capsdad struciure of the Company and the names of the signataries 1o the Memorandurn ol Assoczation and the nurnber of shares subscrbed
by thern zee " Capifal Structre” on page 34 of the DRHE.

BOOK RUNNING LEAD MANAGER

|
fAXIS CAPITAL ERIIFL securiTiES

AXIS CAPITAL LIMITED

151 Flpor, Axis Housa, C-2 Wadia Intemational Center

Pandwrang Budhkar Marg, Worli, Mumbai 400 025 Maharashira, Inda
Tel: +31 22 4325 2183; Email: shivalik.ipo@aoscap.in

Investor griavance email: complants@axscap.in

Website: wenwaxiscapital.oo.in

Contact Person: Harish Palal Contact person: Yogesh Malpani | Pawan Kurmar Jam
SEBI Registration: INMDOI012029 SEBI Registration Mo.: INMOO010840

Al capilalized famms wsed ferain ang nod specivcaly delinsd shat have Ihe same msaning a8 ascrbed fo them in the DRHP

| REGISTRAR TO THE OFFER

IIFL SECURITIES LIMITED

2dth Floar, One Lodha Place, Senapati Bapst Marg,
Lower Paral (Wesi), Mumbai 400 013 Maharashira, India
Tel: + 81 22 4646 4728; E-mail; shivalik.ipoiificap.com
Inwestor Grievance e-mail: ig.ibiZifcap.com

Wabsita: wanw iillcap.cam

BIGSHARE SERVICES PRIVATE LIMITED

Qffice Mo, 56-2, Gth Floor, Pinnacle Business Park,

Mext bo Ahura Center, Mahakali Caves Rosd,

Andhar Easl, Mumba-a00083

Tel: +91 7045600446, E-mail: ipo@bigshareanling com

Investor grievance e-mail: Investon@bigsharecnline. com

Wabsita: wasw bigzharesnline com; Gontact Person: Mukash Kumar
SEBI Registration: INRIQ0001 365

For SHIVALIK ENGINEERING INDUSTRIES LIMITED

Cn behalf of the Baard of Draciors

Piace : Raipur, Chvatlisgarh Hardeap Choudhary
Date : June 30, 2024 Company Secretary and Complance Officer

SHIVALIK ENGINEERING INDUSTRIES LIMITED is proposing, subject to applicabde statuiory and regulatory requirements, recaipt of requisite approvals, markat condifions and othar considerations, o undartake an initial
puiic affer of its Equity Sharas and has filed the DRHP daled June 23, 2024 with SEE| and theraftar wilh [he Stock Exchanges. The DRHP shall be available on the wabsite of SEB ak www.sabi.gov.in, on the websses of 1he
Slock Exchanges, e, BSE at weanw. bsaindia.com, NSE at wwanseindia.com, fhe wabsitas of tha BRLMs, i.a_ Axs Capital Lemiled at waw.axiscapilal.can, [IFL Sacurities Limited af sainwiilcap.coem and 1he websibe of our
Company at wana shivalikenginesring.com. Potential nvesions should note that investment in equity shares imvohes a high degree of nsk and for detailz relating to such risk, ses the section tiled “Risk Factors™ on page 35 of
the DRHF. Potential investors should not rely an the DREHP filed with SEBI tut only the Ried Heming Prospecius, formaking any invesiment decision,

The: Equéty Shares offerad in the Cffer have not been and will not be regisiened under the .5, Securilies Act of 1933, as amended (U5, Securities Act"), or any state aw of the Unibed States and, unless so registened,. may not
be offzred or sold within the Undled States, excepd pursuant 1o an exempdion from, orin a fransaction not subject to, the regisiration requirements ofthe LS. Securities Act and applicable state securities laws. Accordngly, the
Equity Shares are being offered and sold cutside the Unitad Siates in "offshore transactions” as defined in &nd in complianca with Regqulsfion S under the LS, Securities Act and the appiicable laws of the jrisdiction where
those offers and sales are mads. Thers will be no pubdic offering of the Equily Shares in the United Slates. CONCEPT

S .. . i .. .
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